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CENTRAL administrative TRIBUNAL
PRINCIPAL BENCH

OA.No.811 of 1997

New Delhi , this 23rd day of September,1997

HON'BLE DR JOSE P. VERGHESE,V ICE CHAiRMAN(J)
HON'BLE MR K. MUTHUKUMAR,MEMBER(A)

V. BaIasubramanian

852, Kamla Nehru Nagar
GHAZIABAD 201 002. ' •

By Advocate: Shri D. R. Gupta

versus

1 . The Commissioner of Central

Excise, Sarvodaya Nagar
KANPUR.

2. Commissioner of Central Excise

Manga I Pandey Nagar
0pp. Meerut Universi ty
MEERUT.

3. Addit ional Commissioner ■

Central Excise

C.G.0. Bu i Id i ng-I I

Kamla Nehru Nagar

GHAZIABAD 201 002,

By Advocate: Shri V. S. R. Krishna

APPLICANT

RESPONDENTS

-rO.

ORDER (ORAL)
I
j

Dr Jose P. Verghese)VC(J)

The appl icant in this case had original ly

joined with the respondents office on 1 .3.90 in the

pay scale of Rs.1200-2040. Thereafter i t was stated

that he was reverted from service wi th effect from

24.1 .91 .and was pos ted in Ra Jya Sabha t i l l 25.1 .91

to' 18.11 .91 . He was again taken back by the

respondents on 19.11 .91 . The grievance of the

appI icant is that the appI icant being 'the seniormost

should have been considered for promot ion on regular
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V 3 "95 for promotion to the.asiswith .effeot from 1 .3- ^ 1 e
Trade-i 1 Since he

post of stenographer Grade
.  . H five years of service.

and had completed

of raply, the respondents stated thatBy way of rep y-

■  ,393-94 was held .n done 1984 and at th,the DPC for 1993 the'app1 1oant was
+he said DPC was held, .time when departmental

.  Kia as he had not passed the
, ,2.94. Thereafter .according

examination held on • . f ̂ ^nd e 1 i 9 i b 1 e

to the respondents the ap h t d T T 96, the
,  OPC and by an order dated T.7.96,in the next DPC rr'ade-H-

,  . or was promoted to Stenographer Gradeappi ,cant was P thereafter

ntatd that the appl loant

promoted to the next h.ghe

V

; of pejoihder, the appl ioant stated
° ■ , . ,he OA is that he wasthat even "fhe'^ post d' Stenographer

promoted regular y himself statedOrade-1 1 with effect from 1 ^3^9^ 3P,„3S held on
,  that the Review DPC was

in the rejoin er namely,
„r nd a person who is, junior to

by an order dated
Shrl Jyot i Ram Sharma was prom

'  h no such order has been annexed
21.9.96, even thoug prated

■ th the rejoinder. the appl icant
d  that in the year.of promotion of.  in the rejoinder that i ^ onade-l l

, leant to the post of Stenographer Gradethe appl leant

d  , d a 7 98 the seniority of the appHoanreoted and was placed just above the
already been cprrec

Shri dyotl Ram Roy in the senioritysame Shr chri Jyoti

n  rrade-1 1 . Aocording to him, Shri JyStenographer Grade . ,,v l istiunior to him in this seniority l ist.
Ram Roy being junior
rhe respondents should 3,anbgrapher

+hp appl I cant to
.  candidature of the

Cdj,rvJhJ'3
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Grade-I I = + . ,

. s,., .a. L/'IV''
oy was promoted to th^

stenographer Grade-I I . °''

"■ I t "ee stated on behal f Of the
=ince an these fa t ^''^Pondents^3cts Were s + atiaH

rejoinder there was no owas no occasion for
t° find out the facts nespondentstacts as stated lust h.
ttte appl icant ,n ,h ' Itereinabove bythe rejoinder i +
IPoti ing at the ord staled byorder dated 2.7.98 that ca ■

Ram Roy was Shri jya, ;Wets junior to

seniori ty Ust f c not m the
th Stenographer Srade-I | | cathttiesen,or, ty l ist ^'Iter ,n

Stenographer Grade-I I
appl icant on the h, ■

-  I'P^'a of this order i
^'aiming that +h 's a I so

f^espondents seems t
i-egularised the n •period the app| in-nt
Rajya Sabha, which " ^^rked wi th

SCCOrdlDQ fn hi

fechnlcal res,gna, ,on. ' • ""■ "defter a

have heard the
®nd perused the aosients of both sides

necords and we are of ts
opinion that the ro ® ''' ™

respondents shal I „
fPe app, loan, and s 'he

«-«ovwas tun,or ,o „ PxC i
oooondance with ,he sen' ^ °n not m '"■f'e sen lor i ty i ; =, +
"^PPP-l l l and thereafter In ®'P"°Snapher

been promoted on th h
P -e beenheL:::"fPP"! 21 .9.95. . tbe sBpi - "

app I I ^ ,
considered by a Rp., ■ be

^ ® Review DPC in
POP in oase tpa "''^ppp »I th ru Ies

=»PP i icant i c- f „°P Pnomotion. ,bs spp, ""^ 'pP® el igible
have been be trest r.\  promoted to +k ^^eated to

L  post of st«■r ^^enographer

Ccn^J-Lf
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Grade I I with- effect from the date the said al leged
•  -

junior Shri Jyoti Ram Roy was promoted and the

appl icant wi l l be entitled to al l consequential

benefits. Whi le considering , the case of the

appi leant, _ the respondents shal l also take into

consideration the fact that the appl icant happened

to be looking after the dut ies of the post of

Stenographer Grade-1 I since 1992.

With this, this OA is disposed of. No order

as to costs.

^'ERGHESE)MEMBER I, A) y I CE CHAIRMAN(J)


